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Against the Order dated 02.01.2020,

passed by Judicial Magistrate, Deoria,

in Misc. Case No. 962 of 2018, State

v/s |\ Mahdii't/\/Bind and others, under
section 323, 504, 506, IPC, at P.S,~

Rudrapur, District- Deoria.

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
3ok o o e ok ok ok e ok ok ke ok ok ok ok ok ok
CRIMINAL MISC. APPLICATION NO. OF 2020
(Untier Sectiof @82 CevE o o 1
DISTRICT - DEORIA

M leen
1. Maevap Britué son of ARG .Avoenclca

Resiident = of- Fattepur, RS = S N U Gl el T Ay District-
Deoria. —---—mee e ____Applicant
\\\Versus\\\

s SiEses ©E 019
2. Smt. Munari Devi wife of Jitan Bind.
Resident of Village- Fattepur, Fola= Rk,

District- Deoria. —-—--=—---———————————— Opposite Parties

IRoe),

THE HON’BLE CHIEF JUSTICE AND HIS OTHER COMPANION
JUDGES OF THE ARORESAID COURT.

RHERSSHUNMBIEERSSAPRLIEATIONSHOE T HES SR ENIE SN D S i
APPLICANTS MOST RESPECTFULLY SHOWETH AS UNDER.

S ThataR N fac st clircumsitances! and reasont ot thelcase
hawesibeen stated in  detail in Ethe ‘accempenyginie

affidavit which forms part of this application.
PRAYER

It is, ‘therefore, Most Respectfullynraved iz
this Hon’ble Court may graciously be pleased to allow
this application and quash the Order dated 02.01.2020,
passed by Judicial Magistrate, Deoria, in Misc. Case
No. 962 of 2018, State v/s Manoj Bind and others,
arising out of the N.C.R. No, 217 of 2014, wunder
section 323, 504, 506, IPC, at P.S.- Rudrapur,

District- Deoria.
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‘, Bind and others, arising out of 'tﬁi‘ ﬁ: No. 217 ¢
2014, under section 323, 504, 506, IPC, at P.S.-
Rudrapur, District- Deoria, be stayed dﬂfﬁngg'ﬂ%ﬁi
pendency of this application filed u/s 482 Cr.P.C.,
and/or may be pleased to pass such further and n
Suitable order as this Hon’ble Court may deem fit and

proper under the facts and circumstances of the case.

Date: February 2020
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